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MR. DEPUTY CHAIRMAN: Hon. Home Minister was very considerate and

responsive to every Member. The House appreciates it.

Now, we shall take up the admitted Special Mentions. Please lay on the Table.

SPECIAL MENTIONS *

Demand to set up a Regulatory Authority in coordination with the States to

regulate the functioning of private hospitals in the country

3l A9GE T, FisaAfoAT (YORI) : FEIG, BAR S § BRISI Bl A=A H 3AY
ANT forol) SrTdTell Td garal § gfifes SuaR oI 81 IXIST BT 59 91d & hls
o el & St {6 I R/ R 7 SR 9 fe I & fog e W gar @1 3@
g7 S[aex I Sl Hedl §, 9 gUa S9 B b (Y AOGR 81 9 8 1Y f&d
U P A M 3 I8 &, [T Al B MaId Yo BT I DI b 918
ff gaier gRaemd vd e Syar & fie a1 <87 1 9Hg-9Rg W U 6 AT
AT A 1T B §, ORI T S ARISi «1 Sidex] & U gqer Y fhar Bl

STg GRPR BR ISl H YIAIGRN o1 €T &, 1 3 AN Bl Glaem F JSI IR
B AN & (R & U I8 awasd ¢ [ 59 ARl & Wy HdAd A
w9 A TH ARG BT o+ fhar gl gxarfad w73 | fog s aret
SUAR T4l Td W9 & Qaol H SIFC/3RUdTd H A6l dl frer arell gfaensii & vd
WIS & FIER & BRYN SIFCY/IRAATA BT 8I dTell IRGfALTSA BT AR BT &
T SMaegd T@UTT B 3G U Irg WRBR 7 Fellidhd TfHe Aled Ve,
2010 91T B, <lfpT aRAfIdal & §9 BT BT o B o1 72 e =7 2

R % WHR 9 Ry 2 & 98 39 X § I59 IWARI & Aq1g {efax
ATt Had IS B HUl S, FOTEH I B 377 SIdl B I8 IR R A A4
firer TP 3R SToxd TS, 1 ISl b WReY AT & A1 ISP BNdh, 9P gN A
R faR-fa 7% &b, s WBR Had I

Demand to fix the pension of B.S.N.L. employees retired before

2007 as per the revised fitment formula

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, Department of

Telecommunication employees absorbed in B.S.N.L. are receiving pension from the

*Laid on the Table.
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Consolidated Fund of India as per Central Civil Service Pension Rules, 1972. The pay
was revised for BSNL employees from 1.1.2007. The same fitment formula was extended
to BSNL pensioners also with effect from 1.1.2007 and pension was revised by a Cabinet

approval.

Due to anagreement with Service Unions in BSNL, the fitment formula was modified.
Initially 68.8 per cent of Dearness Relief was added with the basic pay for fitment of new
scale. The fresh fitment formula permits to add 78.2 per cent of Dearness Relief with

basic pay for fitment of new scale. This agreement was effected from 10.6.2013.

The employees’ association requested to extend the same fitment formula for
pre-2007 pensioners and pensioners who retired between 1.1.2007 and 13.6.2013. This
request is pending for the last one year. The files are moving slowly from pillar to post. As
on date, the file is pending with the Department of Telecommunication. The file has to go
to the Department of Expenditure for its approval. If necessary, after the approval of the
Department of Expenditure, the Ministry of Telecommunication has to prepare a Cabinet

Note for approval by the Cabinet.

Hence, I request the Ministry to coordinate with other departments for early

processing of this matter.

Demand to review the implementation of the Sexual Harassment
of Women at Workplace Act, 2013

DR. T. N. SEEMA (Kerala): The recommendation made by the Central
Administrative Tribunal Bengaluru Bench to the Union Government, to look into Sections
4 and 7 of the Sexual Harassment of Women at Workplace (Prevention, Prohibition
and Redressal) Act, 2013 raises serious concerns regarding the implementation of this
Act. The Central Administrative Tribunal, CAT, while hearing cases dealt by complaint
committees of respective companies, has cautioned that the law against sexual harassment
is "double-edged" and sought a review of two sections of the law, describing them as

‘unconstitutional’.

The Tribunal observed the appointment process of the committees constituted
to hear complaints of sexual harassment under Sections 4 and 7 was "biased" as two
members of such committees should be "committed to the cause of women," and hence

"destroys the concept of fairness" embedded in the process of adjudication.

There is no doubt that any attempt of using law for vengeance is totally unacceptable.



